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Ia fine, a dan.erous sItuation has Now, I com.e to the pr..Q,Visions of 

been brouebt about having far-reach- the Bill. Clause 10 describes the type 
J.ng consequenc.. Of business which ihe Exlm Bank 
. I demand that matters be .rectified will undertake. Clause 10(1) says: 
forthwith. 

15 bra. 

EXPORT-IMPORT BANK OF 
INDIA BILL-Contd. 

MR. DEPUTY-SPEAKER: The 
House will now take up further con-
sideration of the following motion 
moved by Shri R. Venkataraman on 
the 17th August, 1981, namely: 

~ t the Bill to establish a 
corporation to be ~no n as the 
Export-Import Bank of India for 
providing financial assistance to 
exporters and importers, and for 
fuoctioning as the principal finan-
cial institutiOn for coordinating 
the working of institutions engag· 
ed in financing export and import 
Of goods and services with a view 
to promoting the country's inter-
national trade and for matters con-
nected therewith or n d~nt  
thereto, be taken into consldera. 
tion." 

Shri P. K. Kodiyan to continue his 
speech. 

SHRI P. lC KODIYAN (Adoor) : 
Mr. Deputy-Speaker, Sir. yesterday I 
was referring to the Financial Memo-
randum attached to the Bill which 
says: 

"It is proposed that a sum of 
fifty crores of rupees may be pro-
vided in the budget for 1981-82 
for setting up the ExPort-Import 
Bank of India." 

It is not a small amount and the 
proposal for setting up an Export-
Import Bank has been under the 
consideration of the Government for 
quite some time. I dO not know why 
no provision was made in the cur-
rent year's budget for this purpose. 

"The Exim Bank may grant i-n 
or outside India loans and advan-
ces by itself or in participahon 
with any bank or financial instItu-
tion whether in or outside India 
for the purposes of export Or im-
port and shall also function as the 
principal financial institution fo[" 
coordinating the working of 1nsti-
tutions engaged in financing of the 
export and import in such man-
ner as it may deem appropriate." 

Then in sub-clause (2) there is a 
long last of items of business ,vhich 
the Exim Bank may undertake. 
These are listed from (a) to (x), 
that is 24 types of business. Of 
course, it is said in sub-clause (2): 

"The Exim may also carryon 
aDd transact all or any of t~e fol-
lowing kinds of business." 

It need net undertake all these 
items; it can pick up any of these 
items mentioned here. But, at the 
same time, it can simultanously car-
ry On business in relation to all the 
items listed in sub-clause (2). This 
seems to be a very impressive list of 
activities of the proposed Exim Bank. 
The coverage seems to be very wide. 
Particularly, r want to refer to item 
(s) in sub-clause (2), that is planning. 
promoting, developing and financing 
export-oriented concerns. Then 
item (v) says: "Collecting, compiling" 
and disseminating market and cre-
dit information in respect of inter-
national trade." There is sub-clause 
(3) also. In all there are 24 items. as 
I pointed out earlier. The list seems 
to be quite im.pressive, but I want 
to ask the hone Finance Minister. 
whether the proposed EXinl Bank 
will be in a position to undertake 
such a wide range of activities which 
involves planning, promoting. deve-
loping and fiaancing export-oriented'" 
concerns, and also collecting, com--
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piling and disseminating, marki!tma 
and credit information in respect of 
internatlonal trade. There are a large 
number of other items, but I take 
only these two Items. If you take 
only these two items, it requirei very 
hIgh level of expertIse, because the 
bank nas to go into the various lll-
ternational markets. uodertake sur-
veys, study the situation there, com-
pile the data and give it to t le ex-
porters for their ready guidance. It 
is not a small thmg. 

When I see this formlClable list of 
business whIch the Bank IS SUPPO:3-
ed to undertake, I want to ask: Is 
there any prIorIty fixed for under-
taltloflg thIS tYPe of busmess"" What 
type of export is the proposed Bank 
gomg to concentrate on ? When you 
say export promotIon, there are a 
large number of ltems in our export 
11st. There are the tradItional items 
bke tea, Jute etc Then the engmeer-
ing goods; a,nd also lately IndIa has 
developed the technologIcal capacIty 
to export proJects, to provIde con-
sultancy servlces and also to under-
take very large constructIOn pro-
jects. especially in third world coun-
trles. So, what sort of priority hac; 
the Government- envIsaged in actual 
operatiOon of the Export-Import 
Bank? Unless the priority IS 11 stet! 
out, even before the actual COnlLng 
into existence of the proposed Bank. 
the very mtellignt exporters, the 
very clever exporters, very power-
ful export con eel ns ln Collu;:.lon VTlth 
some of the bureacurats may dic;tort 
the Very obJectives set before t.le 
Export-Import Bank 

Now, SIr, I come to the public ('ost 
of export promotion in our country 
which has been rapidly going up in 
the last several years There is a 
huge eost of export promotion by 
way of cash subsidy and other o m~ 
of aid Some are very visible ani 
some aids are not publicised ,·ery 
much. tn their dissenting minutes 
.attached to the Tandon Committee's 

Beport, Dr. R-lOeUr and one an-
other e~ e  particularly referred 
to this rising cost of export promo-
tion. They say the expenses have' 
gone uP from Rs. 110.27 crores in 
1971-72 to Rs. 627 crores in 1978-79. 
I want to ask the hone MinIster 
whether this huge expenditura met 
from the public excheqper in the 
name of export promotion is til CCIl-
tinue even after the Export·lmpolt 
Bank comes into existence; or, is it 
the inention ot the Government to 
~o  this Exim Bank In such a way 
that it gIves, apart from flnanclal 
assistance, the expertIse for promo\--
Ing our e o t ~ items in forelgn 
countries-by providing a better ex-
change rate, better service, better 
information system and timely nn::m-
clal asslstance--and ao:; a result of 
which our exports will be in a PJsi-
tlon to have a better return and win 
enable us eventually to e mm t~ thi. 
huge publIc expnedlture on r'XpOl·t 
promotion WhICh we are now .orovid-
ing. by way of cash subc;idy? 

I now come to the ~t pain" V1Z 
imports. ThIS assistance has to be 
given to Imports also en~  the "on 
FinanCe MInIster may ,:,ay that It 1 .. 
not strlctly relevant to thE.' propoc;("-d 
Bill. But as a Member fro'll a state 
whose ecapomy has been rumed by 
the wrong Import policy of the Cen-
tral Government, I cannot help ex-
pressing the mger, protest and an-
gUIsh of the peasant oroducerc:o I'l mv 
State, Kerafa. By allowmg the Im-
port Of 40,000 to.tlnes of o on ~ oiJ 
this Government has rUIned thE' cul-
tivation of coconuts; and 90 ~  cent 
of the peasaats In Kerala are pr'l-
ducing them 

THE MINISTER OF FINANCX 
(SHRI R. '\TENKATARAMAN) The 
champion of consult' ~  is pleadmg 
for producers 

MR. DEPUTY-SPEA K.ER The 
Minister is saying thr' 1"": 'lntnplrm 
of the ~n me  IS now talking in 
support of the proclucers . 
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SRm P. K. KODIYAN: I alree-on 
~  of the small producers. 

I was pointing 'out that 40,000 tonnes 
of coconut oil were imported, presum-
ably for industrial usej but they were 
not used for industrial purposes. The 
result was that the price of coconut 
oil which ruled at Rs. 1800/- per quin-
tal in 1980 has now come down to 
Rs. 1200/-. Similarly, it is in respect 
of the import of rubber. import of 
cocoa etc. So, I want to impress upon 
the Central Government, particularlY 
on the Finance Minister who is in 
charge of the economic stability of the 
entire country, to see that such a 

... wrong import policy does not create 
great harm to the economy of any 
single State. and to advise his colleague 
to reverse this very dangerous import 
polIcy. 

SHRI SATISH AGARWAL (Jaipur): 
Mr. Deputy Speaker, Sir, I rise to 
speak on the motion for consideration 
moved by the hon. Finance Minister 
yesterday regarding Export-Import 
Bank of India Bill. 1981. So far as this 
Bill is concerned. I welcome the mea· 
sure. But while welcoming the mea-
~ e 1 have certain reservations so 
}.ar as the provisions of the Bill are 
~on e ned  1 wish to put on record my 
complete disapproval of the tendencY 
on the part of any Government wl10 
mtroduce a completely new measure 
without referring that -particular Bill 
to a Select Committee. The Govern-
ment of India in this particular case 
took a decision on the 7th of January, 
1981, to bring out such a measure and 
the Bill under consid.eration was intro.. 
duced in this House on 8th of May, 

, 1981. Motions for referring this parti· 
(ular Bill to a Select Committee were 
moved then. It would have been much 
better if a measure of this type Which 
is something new. had stood the'scruti-
ny of a Select Committee. that is Par .. 
liament. Tben across the Table, it 
WoUld have been much better for us to 
excbanp views with the hon. J'inance 
MinUter aDd aWe our auueat10ns 80 
tha.t ~ coul4 have be-. incozporated 
in the fmJ.: and then tbiI Bill havin. 

the sanction Of the Select Committee 
or the 'flarUament would. have been 
passed through without much debate. 
This tendency is not desirable. 1 would 
expect and request the Government, at 
least in cases of those Bills which do 
not involve any finn policy commit-
ment within that particular measure. 
and if that particular Bill is just a new 
one, to refer it to a Select omm tte~ 
so that in the intervening period of 
two sessioQs, the provisions are e ~ 
amined in depth by a Select Committee 
comprising of members belonging to 
both sections of the House, and then 
there will not be that much lacuna. 

I apprehend that after six months • 
the han. Finance Minister will have to 
come before this House far makmg am-
endments in this particular Bill. ThIS 
is really undesirable that instead at 
taking Members of Parliament into 
confidence, discussing across the table 
various provisions, the Government 
simply depends on the draftsman; 
whatever has been drafted is God's 
words for the Government. It is not 
fair enough. This has become practi-
cally fait accompli for us because any 
suggestion, even if it is acceptable to 
the han. Finance Minister in his heart. 
he will not be in a position to accept 
because no formal amendments have 
been moved; and if they are movE'd, it 
is not customary also to accept all 
those suggestions on such a large scale. 

Another objection is-oas 1 said dur-
ing my speech on the Finance Bill in 
this vert House-that this Parliament 
is being bypassed in certain matters. 
This Parliament is to sanction amount. 
vote grants tor various demands of the 
Ministries. The total public expendi-
ture of the Government of India is ap-
proved by Parliament. Naturally this 
Parliament has got the jurisdietiozi and 
should have the power to scrutinise ex-
penditure for any pie. I am sorry to 
say that to scrutinise the public ex-
penditure, this Pa1'liament has consti-
tuted certain Financial Committees 
a"lrl the Public Accounts Committee is 
one of them. but the LIC wbi(:h haa 
lot a f3ua1ness of 1\1. 20,000 crons and" 
the baDldng sector which baa got ... 
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business of nearlY Rs. 35-40,000 crores, 

. tbey are beyond the purview of the 
Financial committees that is beyond 
the scrutiny of the expenditure and 
workmg of Parliament. That point 1 
.made then and I repeat it ~  e ~t 
In this connection what I find In thIS 
caSe also a provision haS been m d~ in 
Clause 24 wherein it has been prOvided 
that the audit of this particular ~ n  
shall be carried out by the auditors 
whose names are on the approved list 
according to the Companies Act. and 
so on. And, if it is not carried on by 
the CAG, the Comptroller and Auditor 
General of India, then the audit report 
is not presented to the President, na-
turallY the PAC is not entrusted with 
the task of scrutimsing the audit objec-
tions contained therein. 

An effort has been made by the hon. 
Finance Minister under sub...clauSe (6) 
to appoint the C & AG to examine and 
report on the accounts, in respect of 
certam transactions or Items or as a 
whole. I do not know their mind. They 
can also ask C & AG to do some audit. 
My objectIon is and my strong plea to 
the Government and to the Finance 
Mimster is that, please for God's sake, 
do not eliminate expendlture from the 
purview of Parliamentary sC'rutiny. All 
public expenditure, all monies that 
foon the Consolidated Fund of India, 
they should be subJect to the scrutiny 
{)f Parltament. i.e. its committees and 
so I do not approve of the provision in 
'Clause 24, so far as this aspect is con-
cerned. Now in this particular case 
we are going 'to provide them with an 
autborised capital of Rs 200 crores, 
which may be raised to 500 and thiS 
whole money bas to be sanctioned by 
Parliament. This wbole money bas to 
be sanctioned by Parliament, that 
means this whole money has to be 
given from the Consolidated Fund of 
India. If such huge investment is being 
placed at the disposal of the statutory 
corporations which are wholly owned 
by Government, Tbis particular him 
Bank is wholly owned by Govemment. 
It 1s a statutory corporation aftectlDJr 
tbeo int.rests of the whole country. and 

I ask, ''-'by tbis kim Bank aCcOunts, 
balance sbeets and other t n t o~  
are being kept away from the ~e  . 
of the C & AG audd, and beyond the 
purview of the Parliamentary 8cNtl.ny 
through the financial committees. 

So far as this corporation ia concern-
ed, now, this Corporation has been 
named as the Export-Import Banlt of 
IndIa. What impression does it actual-
ly give was if it is a bank, only a nor-
mal bank like the Reserve Bank of 
India or ~t e  nationalised bank? This 
name. nomenclature, the title Of the 
Bill is somewhat misleading about thE" 
functions that this corporation or t ~ 
busmess that is to be conducted is con .... 
tained in clause 10 and apart from for 
financing and re-financing there are 
prOVisions in sub-clause (2) that the 
Exim Bank may also carryon and 
transact all or any of the following 
kinds of busmess. namely ..... " It 
makes a mention from (a) to (x). Why 
have you left (y) and (z)? It could 
have covered from (a) to (z)! You 
have widened the scope of the provi-
sions In order to cover all sorts of 
types' of actiVIties like Issuing bonds or 
guarantees, subscribing to, investing in, 
purchasing of stocks, shares, bonds or 
debentures ot'any development bank: or 
Export-Import Bank of any o nt ~ 
outSIde India, opening of any o n~ 
jn any bank in 01' outside India or the 
making of any agency arrangement 
with. or acting as an agent or corres 
pondent of any bank or other institu-
tion in or outside India ~ issuing of par-
ticipation certiftcates--'!.n India or ab-
road? What type ot business is covered 
in providing for technical administra-
tive and financial assistance of any 
kind for export or import? Why tech-
nical and financial aSSistance? Lastly, 
it is provided in (w)-ICdoing any other 
knd of business which the Central Gov· 
ernment may authorise". What type of 
any otber kind of business you should 
have for developing an Import and Ex-
port Bank? You should have Q.uaIifled 
it here. This is the least that could 
have been done. Then in sub-clause (3) 
in the functions of the Bank it J8 mEm-
tioned that they wU1 rea1t8e ~ 
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aon, brokei"aae. interest, reznunera-
·tion. or feeS' etc .• etc. I fail to uhder-
stand the provision made in clause 14 
tbat the Exim Bank may receive gifts. 
.grants. donations or benefactions from 
Government Or any otber source in or 
,outside India. What do YOU mean by 
gifts? Gifts in the form clothes? Gifts 
in what form? Is it a charitable orga-
nisation? Will it discharge some bene-
volent wOrk in famine-hit or tlood-hit 
areas? Where is the question of dona-
tions? I do not know what is in the 
mind of the Government. That is why 
1 said it would have been much better 
if the' Bill had been referred to a Se-
lect Committee for detailed discussion. 

There has been a study made in the 
Mmistry of Commerce recently and 
they have projected our exports for 
another decade. The position of ex-
ports is very alarming. There is a trade 
deficit ,and the balanCe of payment is 
very tight now. I appreciate the diffi-
culties of the Government on that 
score. But what is our projection for 
1990? In 1979-80 our total exports 
were Rs. 6400 crores .,.ving a trade 
deficit of Rs. 2250 crores. Our projec-
tion for 1984-85 IS Rs. 10,200 crores. 
Our projection of exports for 1989-90 
is Rs. 20.600 crores. But the same study 
mentions- I fail to understand how 
llaving made so much claims of invest-
ment in the agricultural sector and 
bavmg made so much claims of bumper 
crops, green revolution etc., our ex-
-ports from agriculturai products will 
come down from 43 per cent to 27 per 
cent. It is for you to consider. The 
paper said that-

u •••• the main reasons for the de-
'Cline in agricultural exports has been 
the stagnant output and the low -per 
acre yield. The productivity levels 
-:for various commodities are consider-
-ably lower than those realised in 
most of the other competine CQun-
-tries. There are variations in pro-
ductivity levels of various crops even 
mo~ t~ different States within the 

eountry. With adequate investments, 
4t Is poast,ble to raise productivity 
and output levels substantially wbidl 
=aht enable pmeration of l&raer 
'?"POrtable .lUr:Pluse8." 

This is somethlng alarming. I am not 
dwelling at length on it. but tbe expO'l't 
content of the agricultural od ~ 
will come down from 43 per cent to ,.., 
per cent. This is not what I am sayiD8; 
this is the outcome of a study done b7 
the Commerce Ministry! 

In the export side, there have been 
so many schemes with regard to subsi-
dies and cash assistance. I would draw 
the attention of the hon. Finance Min-
ister to the report of the Public Ac· 
counts Committee (1980-81) presented 
to the HOUSe where instances have 
been given as to how the cash assist-
ance for deoiled rice bran amountin8 
to morE' than Rs 12 crores in one par-
bcular year has been misused. So, care 
bas to be taken. This report also men-
tions another instance. There is a pre-
vision in the customs and excise law 
that exporters can keep their goods 10 
runnmg bond accounts and pay the 
duty later On. whenever they export 
the goods But cases have come to 
light where the goods have not been 
exported. but the excise relief bas been 
claimed; all the benefits from the ex-
port promotion councils have been 
availed but the goods have been diver-
verted fOr home consumption and the 
arrears of excisE' duty at the end of 
the year amounted to as high as 
Rs. 23.67.19.623.29. This is what the 
report of the PAC says based on facta 
furnished by the Finari.ce Ministry. It 
these are the manipulations done OD 
the export side, Government has to 
take care of it. 

With regard to the exemption on the 
customs duty under Section 25(1) and 
(2'), particularly (I)-general exemv 
tions, I am sorry to say that once Par-
liament has approved the rates the 
Government has the authority' and 
power under Section 25 (1) of the CUll-
toms Act to grant exemption if it feelS 
so necessary in the interest of export 
and import. The average exemptiona 
.ranted by the Government so tar-
whetber tbe Janata Government or tile 
COI1,IJ. (I) Govemment--was bardb 
between Rs. 15 crores and 20 crona 
every year. wm tbe bon. Finance JiIIa. 
IBter institute an enquiry as to ,..,. 
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during 19'19-80 these exemptions am-
ounted to not Rs. 20 or 25 crares or 
R •. 50 or 100 crores but Rs. 250 croreS. 
Sometimes exemptions are granted in 
the name of import or in the name of 
export. I hope the Finance Minister 
will look into it. 

I wish to bri"-lg to your notice that 
there are 7000 engineering units which 
are registered as export houses. I 
want to see the exhibition of the engi-
neering industries some time back. I 
got an authentic information that out 
of these 7000 engineering units which 
are availing of concessions and benefits 
from the Government, only 2000 are 
actually eXporting. And the rest 5000 
units are availing of Government pat-
ronage, concessions and benefits with-
out exporting anything. So such fake 
type of export units which get them-
selves registered in order to avail of 
tbe benefits given by the Government 
should be eliminated. 

15.32 hrs. 

[SHRI GULSHER AHMED in the Chair]. 
There should be a thorough enquiry 
into all theo;;e matters. 

Once again while welcomIng the Bill 
I urge upon ~ e Government that what-
ever lOopholes may be found by these 
exporters or importers whether through 
under-invoicing or through manipula-
tion of foreign exchange, those should 
be plugged. We have given such wide 
and sweeping powers to the statutory 
corporation without a closer scrutiny 
by Parliament. This is highly objec-
tiOnable. But even then I hope the 
Finance Minister will bear all these 
points in mind and he will not permit 
this bank to be a dumping ground for 
aick exporting units as is the case in 
our nationalised banks wherein 22366 
units are reported as sick and the total 
amount outstanding is Rs. 1622.55 
crores. Out of these only 378 are large 
tadustrial sick units and the amount 
N.din, against them is Rs. 1158.48 
c:tores. This is to the knowledge of the 
IlnaDCe Minister. I am sure he is 
eonacioua of the fact that let this hi .. 
tar.r be not repeated 10 far as the 
JIlxlrn BaDiE 1aI eoncetned. 1 hope YOU 

will keep a stiret watcb and J.nfona 
Patlimnent annually with relal'd to 
its development, bus'nes$ transactions 
and progress so as to take Parliament 
in confidence. With these words, I wel-
come the r.neasure, 

SHRI Y. S. MAHAJ AN' (Jalgaon): 
Mr. Chairman, Sir. I rise to e om~ 
this long awaited measure whiCh bas 
been in gestation for over 10 years. 
The Bill seeks to provide for the esta-
blishment of a corporation which will 
be knOwn as the Export·Import Bank 
of India to strengthen and broad-base 
the E"xisting institutional arrangements 
to meet thE' credit and otht:'r require-
ments of our mternational trade. 

The value of our export trade was 
only Rs. 668 crores in 1961-62. that is, 
.at the heginmng of the Third Five Year 
Plan. In 1980-81 It has gone upto 
Rs. 6578 crores-Part of thIS increase 
bemg due to the steep rISe in prices in 
thp intervening period. With the conti .. 
nuing rise in prices of oil imports from 
other countries and the threat of a 
yawning gap in Our balance of pay-
ments posItion-the gap Was Rs. 2400 
crOres in 1979-80 and Rs. 5200 ('rores 
in 1980-81-the need to boost our ex-
port l8 urgent and important. This 
cannot be done without providmg bet-
ter and wlder credIt iaclhties and other 
services necessary for international 
trade. 

As tbings are it cannot be said that 
credit facihties' for exports are inade-
quate. Since the beginning of the First 
Plan, Government have taken steps to-
cnsur(' that credit would be available 
to exporters as and when they 'lced. 
But there have been some difficulties. 
In expanding the international trade. 

At present export finance is provided 
by the commercial banks, the Industri-
al Development Bank of India, the-
RBI and other specialised agencies. 
About 75 per cent of the total credit 
is provided by the commercial banks. 
The Export Credit and Guarantee Cor-
poration facilitates the" flow o.t 
finance from banks to exporters. and 
exporters to buyers, with the help of a 
aeries of luarantees and insurance 
policies to cOVer tJa EDIb cat ftuUu.... 
tions in trade and eOam.erce. ~ 
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The roBI is an apex institution of 
the country on the domestic front for 
providing technical, administrative and 
flnancial assistance for industrial deve-
lopment. But it has also came up as 
an important export flnanciD.jt institu-
tion of the country. 

This whole institutional structure, 
along with the mechanism ot financing 
international trade and the arrange--
ments for dealing in international cur-
rencies, has been examined by the 
Finance Ministry in great depth during 
the last 2-3 years and, as a result, it 
has come forward with this Bill to set 
up an Exim Bank. which wnl not only 
provide financial assistance to export-
ers and importers, but also act as the 
principal financial institution for CO" 
ordinnting the workina Of institutions 
engaged in financing export and m~ 

port of goods and services, with a view 
to promoting the country's interna-
tiOnal trnd('. 

This Bank will meet the crying need 
of the country for improving our posi-
tion on the international front. The 
first thing that strikes the eye is that 
the Exim Bank w·n tuke over the ex-
port financing functions ot the IDBI. 
Tbey shall stand transferred to and 
vest in the Exim Bank. Section 26 
::.uys: 

"On such date as the Central GOv-
ernment may, by notification. ap--
point, all business, property. assets 
and liabilities, rights interest, privi-
leges and obligations of whatever 
nature of the Development Bank in 
So far as they relate to the export 
financing functions of that Bank shall 
stand tranSferred to, and vest in, the 
Exim Bank." 

Section 26 thus affects an important 
change 1n OUr institutional structure. 
The IDBI will. be restored to its origi-
nal purpose. as an apex bank concern .. 
ed with the industrial development of 
this country. 

The commercial banks, which have 
a 110n'. abare In this business. have 
remained untgJ.tcbed. Their activities 
1317 LS-12 

are to be co-ordinated. 1 hODe this will 
involve the elimination of unhealthy 
competition between them. They are 
all public sector banks. StUI, some of 
them have designated a large number 
of branches for foreiln exchange busi .. 
ness. This involves not only duplica-
tion of work but unhealthy competi-
tion. I hope the Exim Bank will be 
able to establish branches on a rational 
basis at home and abroad, which will 
provide more efficient and speedy ser-
vices to its customers. 

Similarly, there is need- to rationalise 
the branch network of Indian banks 
abroad. The small size and middle level 
management of these branches have 
come in the way of their effective func .. 
tioning abroad. The Exim Bank can 
co-ordinate their work and improve 
their management. 

In this context, we have to take into 
account the developments in interna-
tional banking in recent years. Foreign 
banks have resorted to consortium and 
joint banking to reap the advantages 
of large size. Many ot them have set 
up even joint bankinit ventures. The 
potential for business in the interna .. 
tional field is vast. And though our 
financial resources are lnmited aDd our 
share in the world trade is small, the 
scope for improving our position is 
more only with the formation ot a bank 
l1ke the Exim Bank with its vaatIy 
greater resources and managerial skill 
than the public sector banks at prpsent. 

The Bill details the functions of the 
Bank in a very comprehensive manner. 
Apart from financing of Indian exports 
and imports it will be entrusted witb 
the functions Of (1) financing of exports 
from and imports of goods and services 
into third countries, (20 financing of 
joint ventures in foreign countries. 
(3} financing of export and import o' 
machinery and equipment on lease ba-
sis; and (4) providing loans to an In-
dian party So as to enable that partJ' 
to contribute in the share capital ot • 
joist venture abroad. 
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This will enable the Bank to play a 

dynamic role in improving our position 
in international trade. 

Section 10 of the Bill also enables 
the Bank to undertake lImited mer-
chant-banking functions such as under-
writing of stocks, shares. bOnds and 
debentures of companies engaged in ex-
port and import trade etc. The Bank 
will thus have a distinctive character. 
It will be not only a Bank for finanCIng 
exports and imports, but it will also bE' 
a development Bank so far a9 the ex-
port-oriented industries are concerned 
and particularly It will also perfonn 
some of the functions of merchant-
banking. 

There was a lot of crIticism of thIs 
Blll from the other side. Yesterday, 
the fir')t speaker was Mr. Jyottrmoy 
Bosu. HIS speech I must say '" 

MR. CHAIRMAN: Please conclude 
There are a number of speakers. J 
thInk the Mmister will talk on what 
the other Members have said. 

SHRI Y. S MAHAJAN: Mr. Bosu's 
speech was so much sound and fury 
signifYing nothing. He indulged in his 
usual fuhninations against the Govern-
ment and the Ruling Party. He even 
went to the extent of saying that this 
Bill is an Instrument by which the 
Government will explOIt the people for 
the benefit of American capitalists. 1 
think only the gullible can belIeve 
such cock-and-bull stones. An Qbjec-
tive study of the BIll makes it clear 
that the Bank, when it comes into 
eXIstence, w1l1 be a great factOr in 
improving our precarious position in 
the international trade. 

With thesE' few words, I suppOTt the 
Bill. 

SHRI XAVIER ARAKAL (Erna-
kulam): Mr. Cha.iIman, Sir, on the 
whole practically all Members have 
supported the philosophy, the ide .. 
and the scheme of this BUl 

Sir, the Export aDd Import Bank of 
India Bill is an important bandal 

Bill in relaion to foreign excb a nae, 
trade and commerce. It is • chronic 
problem. when we think about our 
foreign exchange that this country hat 
always been exposed to htaallt :import. 
and lesser and lesser export. in value 
terms. U you re!er to 1977-79, the 
value of imports was Rs. 6,814 crores, 
whereas the value of exports was 
Rs. 5,726 crores. Thereafter the im-
ports in value terms have gone up and 
up. Therefore, the Economic Survey 
for 1980-81 in Chapter vrll very 
cautiously said: "The tmde deficit is 
hkely to exceed Rs. 4,000 crores." I 
presume it has exceeded, Rs. 5000 
crores now. 

SIr, baving the chronic import pro-
blem, after assuming the power, this 
Government bas issued two important 
documents One is the Export Policy 
of 2nd April, 1980, and the other is 
Import Policy of April 15, 1980. U we 
analyse these two documents, we will 
see that the Government is aiming, by 
all means, to bridge this gap between 
huge import and deficit in export. 
Summing up the problem of this 
export 'and imPQrt, the Sixth Five Year 
Plan in Chapter VI has said very 
correctly: 

"However, On present reckoning, 
the balance of payments problems 
faCing the country during the Sixth 
Plan ~ lIkely to be acute and will 
require innovative approaches to 
cgpe wIth situation." 

Therefore, on February 28, 1981 the 
Finance Minister said: 

"Hon'ble Members will recall that 
in my Budget Speech last year I 
stated that the Government has 
taken a decision to establish aD Ex-
port-Import Bank to assist in financ-
ing of International trade. '!'be 
details of this proposal have nOW 
been workeci OUt and it is proposed 
to introdUCe a Bill in the current 
session for setting up the Export 
Import Bank as a statutory corpora-
tion. I alB provldJllC B.s. 'm c!Ol'eIf ID 
the Bud,et tor this purpose." 
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Having this in mind we h'ave to 
examine in total two aspects; 

1. What are the financial agencies 
catering to the needs of importers 
and exporters? 

2. What are the other agencies 
involved in eXpoI"t and import 
trade? 

These two parts h'Bve to be analYsed 
objectively. If we take the financial 
aspect, we have mDI, IFC, NIDC, 
JeIC, nationalised, scheduled Banks, 
Industrial Development Bank, etc. I 
would like to know from the hon. 
Minister what are the functions of 
these banks? Whether in comparison 
to this proposed bank, how rar those 
})Ianks have channelised their eoonomic 
resources for the purpose of export 
nnd import. That is the point which 
J would like to stress here. Is the 
finance the main cause of huge deficit 
in eXport import? If it is the finan-
cial aspect, I submit there are various 
agencies, as I said earlier. So, the 
blame has to be sh'Bred or distributed 
within that category. If finance is not 
the aspect, then what are the agencies 
involved in it? I am very much in-
volved with the sta1! and officers of 
many Government export agencies-
Export Promotion Council Export In-
'3pection Council, MPDA and sO on 
and so forth. 

I have oa bit bitter to talk about the 
Export Inspection Council. But this is 
not a forum. I am highlighting the 
point. Why can't we organise and 
form one agency to tab all these re-
sources. mobilise our export, instead 
of various kings having different 
realms in this area? I had suggested 
this earlier. Again I am suggesting 
this proposal. Various Departments 
are putting their finger in this export 
pie. So many agencies are involved 
in the eXport import for exemption 
purpose as well. Should We examine 
this asPect as Well in depth as the 
ftntlileial aspect? It 1s fOt" the Depart .. 
ment 8114 •• Qovernm.ent to emtsider. 

Then, I refer to the Statement tit 
Objects and Reasons, Preamble and 
Clause 10 of this Bill. There again, I 
see two difterent categones. I fully' 
agree with Mr. Kodiyan as well as 
Mr. Satisb Agarwal ""hen 
they referred to this aspect. If you 
permit me, I can take clauses, one by 
one. But dUe to the shortage of time, 
I am just pressing my point. One 
function is to give financial assistance 
as loans and advances and the other 
is, to coordinate the working of in-
stitutions. This has to be viewed 
separately. This may come within 
the banking purview and banking 
functions. 

But you refer to some other part of 
the Bill. For example, there is the 
definition of the word "services" con-
tained in sub-clause (j). It says: 

"'services' includes,-

(1) providing personnel (includ-
ing skilled or unskilled workmen 
and persons for rendering tchnical 
Or other services) for the purpose of 
any work or project ... 

(II) transferring of technology," 

Now, you refer to claUse 10, sub-clause 
(q). You have provided sub-clauses 
upto (x). As Mr. Satish Agurwal 
said, two more ~e  (y) and 
(Z) COUld have been added. Instead 
of doing that, they have put a general 
chuse. In sub-clause (q), it is 
stated: 

"undertaking and financing of 
reseerch, survey ... I, 

This is purely a financial transaction. 
It has nothing to do with the banking 
system. We need some clariflcation 
on this aspect. I am pressing a point 
whiCh require some clarification here. 
What is the object of this Bill? It is 
to be a banking institution or partially 
banking and partially non-banking? 

Then, if you refer to the statement 
of Objects and Reasons, it is stated: 

.. .... to strengthen and broad-
bue the existlhg iDStltuttcmal 
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arrangements to meet the require-
ments of intenmtional trade." 

It goes on to say. 
"(1) •••. will also undertake limit-

ed development and merchant 
banking functions ••• " 

I do not know where this falls, under 
what function it falls. 

So, if you refer to the statement 
o.f Objects al1cl Reasons, Preamble and 
Clause 10, you will see that there is 
something whIch is not a bankmg 
function but a dlfterent function. It is 
not a bankmg functIon; it is some-
thing else, something more. That is 
the point I am pressing here. This is 
a matter which has to be looked into 
and clarified. 

ReferrIng to Chapter III, Manage-
ment of the Exim Bank, I may be per-
mitted to say that the Government is 
the creator, the protector and the des-
troyer oC this institutIOn ... There is 
not a function or authorIty undertaken 
without the Government. 

Going through the clauses, one bY 
one, very minutely, I thought this was 
a part-tIme pastime for a full-time 
Government Secretary. Probably, it 
is for the pleasure trip. I do not 
know I have my own subjective or 
obJective crIticism about the existing 
executive system and the functioning 
of this Department. Going throngh 
clause by clause, I appreheIld that 
this is a monopolostic behaviourism of 
the bu"eaucrats This is the time that 
the Housn should review the execu-
tIve system of OUr Government. 

My hone friend, Mr. Daga, referred. 
to the composition of Board of 
Directors 

SHRI SATISH AGARWAL: 17 
Directors. 

SHRI XAVIER ARAKAL: If you 
gu through it, can YOu find that we 
have no voice in it? How can we 
achieve this object? Have YOU got 
anv voice Or say or to criticise It? 
When I was reading the speech of the 

Finance Minister, I thought this w1l1 
be an autonomous body, probably 
similar to the Industrial Development 
Bank or something like that. But this 
1s not the case. My personal view is 
that we require a review of this Act. 

Now, I will cO¥1e to the last point. 
I am taking you to Clause 34 because 
that is an important Clause. Page 60. 

"No brief Or other legal proceed-
ing shall Ite against the EXIM Bank 
or any Director Or any Officer or 
other employees of the EXIM Bank 
Or any other person authorised by 
the Bank" and SO on and so forth. 

I may be permltted to give a small 
lllustration, about how this Export 
Inspecting Agency refused to inspect 
D con .... Ig n':Ilent on a fhnsy ground 
whlle the importer wanted to take it 
Irom Indla. Now you assume that 
such a situation happens here, can 
that expt.)rter file a suit for damage? 

MR CHAIRMAN: He can file a 
SUIt against the Government. He is 
an employee of the Government. 

SHRI XAVIER ARAKAL: Now, 
an exporter or importer, if he 
happens to go 'from pIllar to post here, 
how m'any Departments he has to go 
through? HoW many finanCIal insti-
tutIons he has to step in and step out 
and make a bribe? This institution 
bhould not be a part to the existina 
ineffectIve and inefficlent instItution. 
That is why I am posing the problem. 
with all my sincerity, suppose such .a 
situation comes with regard to this 
B'ank where can he go as long as 
there' is clause 34 in the Bill. As it 
happC'ned in the Export Inspection 
Agency, he had to make 5 trips to 
Delhi. And when the Director gave 
the sanction, the Assistant Director 
would not comply. I am giving an 
example. 

Therefore, my submission is that 
thi::; Clause is unwarranted. In prin-
ciple and in practic, I hope that this 
is a sound economice approach as far 
as export-import policy is concerned 
and that it wU1 boost up the trade. 
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SEmI C. T. DANDAPANI (Palla- difficult position. The doubling or oil 
chi}: Mr. Chairman, Sir, I rise to prices has been mainly responsible for 
support the move of the Finance this. The value of imports in 19'19-80 
Minister for bringing a legislation was Rs. 8,908 crores whereas in 
under the title of Export Import Bank 1980-81 it went up to Rs. 11,'183 crores. 
of India. The increase is so much. But it is 

The object of the Bill, it has been 
stated very explicitly, is to boost ex-
POrt in the field of trade, to earn more 
foreign exchange aIld to narrow down 
the gap of trade balance. 

It has been statecI here that this Bill 
has to be referred to the Select 
Committee. 

MR. CHAIRMAN: Should have been 
referrec:i to the Select Commitee. 

SHRI C. T. DANDAPANI: My 
Hon. friend, Shri Satish Agarwal, 
former Minister of Finance, has vast 
knowledge in the field of finance. 
I would like to say that, after the 
natiunalisation of a certain group of 
banks, OUr Government, particularly 
our Banking Department has acquired 
adequate knowledge to run the bank-
ing industry either in the matter of 
export orientation or in the matter of 
internal development activities. There-
fore, even though it has been delayed. 
it is good that this legislation has been 
brought forward before this House at· 
least now. The original idea was 
mooted by the Ministry of Commerce 
some ten years ago; that is, the Indian 
Institue of Foreign Trade made a sur-
vey and they recommended to t ~ 
Ministry of Finance to bring forward 
this legislation as early as possible. I 
would say 'sorry' because this Bill haa 
been delayed for about a decade. That 
was the reason. I was pointing out in· 
the beginning: if this Bill is again 
referred to a Joint Select Committee, 
it will take another two years for that 
to complete its job. Therefore. it is 
gOOd that thev have brought it before 
the HOUse. The Bill should be passed 
immediately and the Bank should 
start functioning immediately. 

18 hrs. 

The previous speaker has potnte4 
.ut that our balance of trade is in a 

noOOdy's fault. It is because of the 
ftuctuetion in aU prices. At the same 
time We have made some achievement 
in the matter of export. As far as our 
performanCe is concerned, in ternally 
we have made a very good perfor-
mance. In 979-80 the expJ t value 
was Rs. 6,459 crores whereas in 
1980-81 it was Rs. 6,578 crores. There 
is a small margin in the matter of eX-
port, but it is Government's responsi-
bility to augment our exports and to 
narrow down the gap between export 
and import bills. 

So rir as our export promotion 
activities are concerned, the Govern-
ment !bas earmarked is per cent ex-
port, the minimum should be ten per 
cent and that too, it should be allotted 
to the small scale selected goods. As 
far as iu#lirect partiCipation of ancillary 
production is concerned, our target 
is 20 per cent. So. all the small and 
ancillar.., units need more asc;istance, 
more finance. That is the on:v reason 
why Go v"I"nment has brought forward 
this Bm; it is only to assio;;t thp small 
ent e en~ t  in promoting exports. 
I do not see any lacuna in this Bill, 
and manV' Members have stated that 
here. r.I hf' business of the Rank has 
been st! tP'l very clearly in tho Bill: 
granting loans and d n ~ to a 
scheduled bank. etc. All these t n ~ 
have been stated here. 

t' 

Here another thing bas bnp., ~t ted  
Even my friend. Mr. A r a1dol has 
stated that all the n~  8,·tivities 
are covered in the SUh-"l I' ~ , Mr. 
Satish A garwal hac; also c;tatn 1 it But 
when a bank somes into hpin" it ~ 
to function as a bank. So it has to 
eover all the t t t ~ nt n  

credit, )of)'t-term and short-t" .. 1'l1 and 
whatever it is, it has to C"ovpr a 11 the 
economic activities of the society. 
Therefore, I do not think there is 
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anything wrong in this one. It has 
covered all the areas. 

But one thing I want to make it 
clear-as far as (a) is concerned. 
nat is about granting loans and 
advances to a Scheduled Bank or any 
lther Bank or tinancial institution 
notified in the official Gazette by the 
Central ~ e nment in this behalf by 
way of refiDance of loans and advances 
granted by it for the purpose of eX-
ports or imports. In this provision I 
!have my ovm doubt. Will it not ~ a 
duplication of work? I am referrlng 
to clause 10(2) (a). Some financial 
institutions are already making some 
advances tn. a particular exporter or 
business epf-.repreneur. Again we are 
giving financial assistance or loan, 
whatever it may be to the banks 
which are already ~ e and which 
are already in a :;;ound position to 
lend advanees to the exporter or im-
porter. Why should we take this re-
sponsibility and give assistance to the 
Banks when we have a separate Bank 
for a particular purpose and for a 
particular reason clOd why should we 
divert our money to other financial 
institutions? The Government should 
think over it. 

Secondly granting loan and advances 
outside India for any Indi an joint ven-
ture. I would like to say il1. this re-
gard that as far as joint ventures are 
concerned, at present there were 302 
proposals for Joint ventures and out 
of them 195 could not be implemented. 
So only 107 joint ventures are in pro-
duction with an investment of Rs. 35 
crores. I would like to ask the Minis-
ter and the Government. Out of this 
investment in the joint ventures, how 
much profit we are makingl how the 
joint ventures which have been establ-
ished in foreign countries are working, 
whether they are properly staffed or 
not and whether those joint ventures 
which have been. financed by the Gov-
ernment are being manned by an effi-
cient managerial staff. I would like to 
ask all these things from the Minister. 

A word about the Regulations. Mr. 
Agarwal raised a very good polnt-
about our contribution to the Bank. 

That is, Parlial1)ent gives money and 
we have no right to ask about the 
functions of . the Institutions. For 
example, on page 17, it is said 'Every 
regulation made by the Board UDder 
this Act shall be laid as soon as may 
be after it is made before each House 
of Parliament.1 Only the regulation 
will be laid not the functions. The 
functions should also be laid on the 
Table of the Hous.e, and the Parlia-
ment should have the right to ask 
about t'he tunctions of the Bank. Not 
only that, we have seen that in the 
lOBI and other banking industries 
the GOvernment has no control over 
them. The Government has no control 
over them. Their functIOn is entirely 
dll'terent. Some of the banks go 
against the principles laId down by 
Governemnt sometimes. In that case, 
what are we gomg to do? I would like 
the Minister to examine these aspects 
as they seem to be most important 
accordmg to me. Aiter formation of 
the banks, we ':Dust examine-we 
mean the Government--to see parti-
cularly whether they have any say 
ahout the functioning of the Banks. 

Before r conclude, I want to say one 
more thing. That IS about the mana-
gerial staff. There are nom ne~  from 
the !DBI and other professional areas 
in the Board. This WIll not help. Before 
we nominate them to the Board of 
Directors, we must see whether those 
persons will deliver the goods. Secon-
dly, Sir, the retired persons are being 
nominated to the Board of Directors. 
They had already served for many 
years in the departments. Again their 
services are not at all useful. 

We have seim, for instance, in IDBI 
and other institutions, they nominate 
only the retire({ people. They go there 
aJld sleep. They only avail of some 
entertainments there. Therefore, I 
would request that for Heaven's sake 
please do not 'f.\omina-te the retired 
persons to the Board of Directors. 

With these few words, I conclude 
my speech. 

SHRI p. RlttAGOPAL NAIDU 
(Ch!ttor): Mr. Chairman, ~ I COIl-
gratulate the Finance Minister for 
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bringin.gl %orward here 1ihe Exp'Ort-
Import Bank of India Bill, 1981. 

Sir, On page 162 toe National Com-
mission on Agriculture, in their report 
1976, Part III, Demand and Supply. 
states the following. I quote: 

"Provision of adequate and timely 
finance is indispensable :for export 
production and export marketing. 
There exists a gap in the existing 
institutional structure of the export 
credit system. We would suggest 
that to bridge this gap the estab-
lishment, of an export-import bank 
might be considered to provide 
medium and t n t ~m export at 
the pre-shipment and post-ship-
ment stages.'1 

I am not going mto the technicali-
tIes. I am leaving it to the experts. 
But, I can tell you that though the 
Export-Import Bank is going to be 
~ t  blished, the policy enunciated in 
the past shows tliat the Government 
IS always agamst the agriculturists. 
There are lobbies of capitalists. Also 
the wholesale traders are against the 
agriculturists. Therefore, the agricul-
turists are always at a disadvantage. 
For example, I can tell you that wben 
the agriculturists are reaping the crops, 
the price for their product is very 
slow. The agriculturists wanted the 
export of groundnut. Government is 
not willing with the result all the 
groundnuts went into the hands of the 
wholesale merchants, the traders. The 
policy of the Government is relaxation 
in the exports. Because of that, only 
the traders used to benefit. Therefore, 
I say that when the Bank is befng 
established, the poncy must also be 
enunciated which should be in favour 
of agriculturists. TOe trade gap is over 
Rs. 5,000 crores. Unless we promote 
production as well as export of agri-
cultural oommOdities and other agro 
Products, it is Dot possible eveo to 
bridge the -gap. . 

Now, Sir. from the statement giveD 
to me, it has been stated as follows: 

Exports-April ... Sept. 19s() (Agricul-
tural Commodities) 

Rice. 

Wheat. 

Cereal preparations. 

e ~t e and fruits .. 

Oashc-w kernels. 

Others. 

Tobacco umnanufactUJ cd tobacco 
rofu!ol' . 

Oilsceds and OlkagiTlous ii-uit!>. 

Cotton raw. 

Jut(o. raw. 

(In crores 
of rupees) 

40.13 

6.92 

4.13 

70.79 

33.60 

102.58 
5.36 

77.29 

0.21 

This is Vf'ry small. Therefore, Govern-
ment should see that the exports of 
agricultural commodities are streng-
thenee.. and arE.> increased. Now, we 
are not concentrating upon fruits and 
fl')uit products; fish and fish products; 
wool and animal products; leather 
goods, billets and eggs. There is great 
possibility of expo rUng these things 
and earning foreign exchange. There-
fore. our Government should see that 
all these things are exported. OUr 
strategy must be export promotion and 
also import substitution. I am very 
sorry to learn that we are importing 
15 lakh tonnes of wheat. On the other 
hand Our agriculturists must be en-
couraged to produce bY' giving them 
better price. Then it is quite possible 
to increase wheat production and we 
wiD be seif-sutftcient and it will be 
possible for us to export wheat also. 
Now, 'aggery is not exported. Jaggery 
prices are falling down. So, jaggery 
can be exported. .,... 

Lastly, Sir, instead ot exporting' 
raw-materials in agricultural sector it 
would be better to convert them into 
agro products and export them. Tben 
we will let more money in agricultural 
products exportation. 

$¥I B. V. DESAI (Raichur): :Mr. 
Chal1'1D.aD, Sir, I rise to support thEr 
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Bill which has been brought before 
this august House by the bon. FlnaDee 
Minister. In fact. this BIll is long 
overdue. Probably in the last so many 
years this has been thought over and 
finally I must congratulate the hone 
P'inance Minister for bringing this 
BiU. 

Now. Sir, without wasting any time 
of the House I would like t ~ 
away to go into Section 10, VIZ., busi-
ness of the EXlm bank. Sir, here the 
entire claluses have been taken on the 
model of IDBI. In fact. this EXlm 
bank also proposes to do the same 
type of banking and other trading 
business on the nxn!s of IDBI and 
other ftnancial institutions. The t ~ 
ture in our country is that IDBI direc-
tly finances the customers as well as 
it helps the customers by re-financing 
other institutions. They in turn finance 
the customers. In fact, down below 
every State has Development Cor-
porations and State Financial Cor-
porations. Their limit of lendill,i. is 
limited. state Financlal Corporations 
can eive upto Rs 301akhs and DevelOp-
ment Corporations can glve upto RS. 50 
lakhs. If any customer requires more 
than Rs. 80 lakhs then he can approach 
the IDBI who in turn either directly 
alone can lend or in consortium with 
IFC and other financial lnstitutlons can 
come to his aid. IDBI can go to the ald 
of instItutions lIke banks and the banks 
can inturn give help to the customer. 
It is proposed that the Banks which 
are engaged 10 Export and Import 
trade will be helped by re-financing 
from this Institutlon. Of course, here. one point arises which has to be con-
sidered. This may not have been 
mentIoned In the Act. But I would 
request the hon Mintster to see that 
this re-floQanc1ng should be at a con-
cesional rate and the banks should not 
charge the customer or trader more 
tlhan 1 per cent excess than the ori-
nary lendmg rate. In this way, such 
concessional finance could be routed 
through the banks and other financial 
Institutions to the customers and 
traders of this country The maximum 
1endina rate also should be ftxed In 
respevt of thele different lnstltutioD8 

and nationaU.eci btmks. ,.\nd over and 
above that Umt, EXIM Bank shOlUld 
directIy lend to tbe customers. MY 
friend Mr. Arakal made a point re-
garding item (q) which says about 
undertaking and financing of research. 
surveys, techno-economic or any 
other study in connection with the 
promotion and development of inter-
national trade. With due respect to the 
Hon. Member. I could s.ay that any 
finacial institutions have got to under-
take this kind to techno-economic 
survey. Probably he has looked at it 
from purely a lawyer's point l>:l viE!'W 
and not as a financier because in every 
such case, such technical committeE'S 
have to be constituted. In fact the 
IDBI and other corporations in the 
different States have already got such 
techV0-economic survey teams which 
will help the entrepreneur to come 
forward and to see that his 1)roject 
is completed in time. So, I think, thi-.; 
clause is quite m order. 

So far as foreign trade IS concerned. 
it is a tricky job and I would request 
the hone Minister to see that more 
non official members wlth the reqUlsite 
qualities and experience in foreign 
trade are associated, so that they will 
be able to guide the E}\IM Bank in the 
initi\! stages so that thls Bank will ~ 
able to function in an effective way. 

RegardlDg Chairman and Managina 
Director a poin t has been made whe-
ther these posts should be comoined 
or they should be two different per-
sons. In my view, the Chairman should 
be different from the Managing 
Director. The Managing Director 
should be a wholEt-time incumbent. The 
Chairman should be a non-official per-
son having requisite knowledge and 
skill in foreign trade. 

Regarding the opening of offices, I 
am extremely happy that the Head 
Office is located in Bombay which is 
supposed to be the barometer of our 
country's economic activities So" I 
welcome the provision that the Head 
Office should be there. But, Sir, along 
with that, EXtM Bank's btancbes at 
Calcutta. Madra. and Delhi should be 
opened immediately as forelp vade 
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happens to be routed through all these 
four places. 

Now, my friend Mr. Satish Agarwal 
made a point regarding Class 24 of 
the Bbl. It ia my view that this lnstl-
tution should be sUuJect to the on~ 
trol of the Auditor General of India. 
It should come under the purview of 
the Auditor General. What I feel ia 
that proper thought has not been liven 
to this aspect. The hon Minister pro-
phesied that the Government will come 
forward with amendments within 6 
months. I feel his prophesy should 
not come true, and he should bring 
forward an amendment to this effect 
just now and be done with it. This is 
my request to the hon. Finance Minis-
ter. It is quite correct to say 
that this augu'lt House must 
have an opportunity to look 
into their accounts. EXIM bank 
should be made accountable to this 
august House It should come under the 
purview of the Auditor General just 
like other big financial institutions 
which have come under Auditor 
General's control for purposes of audit. 
The Public Accounts Committee of 
Parliament must have an opportunity 
to look in to their accounts. 

Now, I come to the question of the 
transfer of a part of the business of 
the Development Bank. At present, 
the ~ D.B.I. looks after the foreign 
trade also. All the functions of the 
foreign trade are belDg transferred to 
EXIM bank. In the same way, it has 
been mentioned in the Bill that all the 
other functions of the IDBI will be 
transferred to this Bank. I think that 
the Government intentions to transfer 
some more bUsi'less otheT than the 
foreign trade business should be made 
clear. I do not know what the other 
functions are. So, I would request the 
hone MlDlster kindly to expJ.ain that. 

Sir, I am unable to understand under 
what item these gLts, grants, donations 
etc. come? I am not able to under-
stand this and I woulcl request the hone 
Minister to throw some light on this 
I do not k'loW whdt type of gifts 
he is referring to. As per this, we 
have got different funds. development 
funds and reserve funds and whatever 
Protlta are 1bere, would ftnally ao to 

the EXIM bank. Therefore the 81fta 
which are being given to the EXIM 
bank would go to the Government 
ultimately. I do not know what type 
of gifts are to be given to this EXIM 
bank. With these words, I fully sup-
port this Bill. 

MR. CHAIRMAN: Mr. Nadar, you 
are given five minutes. 

SHRI SATISH AGARWAL: Mr. 
Chairman, I may submit that inform-
ally we have an understanding with 
the Speaker that on n .. bihs and new 
subjects, more Members may be ac-
commodated and more time may also 
be given to those who want to speak. 
So far as the allocation of time is con-
cerllE"d, you should not insist on the 
time schedule. After all this bill can-
not be passed today because clallse by 
clause discussion is also to be com-
pleted and thc hone Minister has rep-
lied to the debate. The Bill has to be 
passed tomorrow and not today. Today 
at 5 O'clock we are gOing to take up 
Assam Bill. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): We have to 
pass it today. 

MR. CHAIRMAN: Time allotted for 
this Bill is two hours. 

SRR! SATISH AGARWAL: It is true 
But it is suCh an important and abso-
lutely new Bill that you may allow 
more time for this. We are not con-
demning or criticising this Bill. We are 
making valid suggestions. 

~  ~  ~ - ~ ~ ~  
~  CfiT ~ 9/r"( Ri'f'f CfiT ~m 

~  t~ ~~  \it,,," ~  I ZleT 
t:t-- T ~  \i(f ~  t I 

WW'Nf" IT", II ~ qttf 
~ ~  ifr ~  ~ ~~  ii(f(i T ~ , 

During the meeting with the HODr 
Speaker, you should have decided 
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[Mr. Chairman] 
about the time. You should have asked 
him lor 3 or 4 hours. tor this l3ill 

SHRI P. K. KODIYAN: Sir, it is a 
very important Bill. Many of us did 
not know that on the first day itsc-lf 
this WOluld be brought forward before 
this House. 

MR. CHAIRMAN: What can we do 
flOW? More than two hours have been 
taken. 

SHRI A. NEELALom'rHADASAN 
NADAR (Trivandrum): Mr. Chairman, 
Sir, I totally oppose this Bill and I 
would request the han. Finance Minis-
ter to withdraw this Bill immediately. 
This bill is meaningless. It is made 
clear even in the speeches made by 
the ruling party Members like Mr. 
Arakal and Mr. Daga. Their specclhes 
have clearly indicated that this Bill has 
been brought forward by the hon 
Finance Mmister just to confuse the 
situation. Yesterday, while movmg thE' 
Blll, the Finance Mimster said: 

"It is, therefore, our Intentlon to 
establish the Export-import Bank as 
a flexible and a strong institution 
capable of responding quickly and 
effectively to the legitimate demands 
of the exporting commumty" 

Now, whom does the exporting om~ 
munity represent? Here, it is clearlY 
written that this is a Bill to establish 
a Corporation to be known as the EJC-
port-Import Bank of India for provid-
ing financial assistance to exporters 
and importers 

I do not think that if we are having 
a deficit balance in the international 
trade, it is due to the lack of finances 
of the exporters or importers, but it is 
because of the lack of a definite com-
prehensive import and export policy 
of the Government. 

Further, the import and export trade 
of our country is being completely con-
trolled by the big business people and 
tbe multinationals. Therefore, any 
assistance by this Bank would only 
help the representativN .of the big 
business people and the multinatipDals. 

The present FinaDce MiniSter who 
has moved this Bill has done some 
wonders during D1s span ot 18-19 
months, for example be came forward 
with the black money bonds. He stated 
in this House and before the nation 
that he was going to do some wonders 
with the black money bonds. Now 
nobody is there not even the Prime 
Minister, to take the responsibility for 
that. She has said in public that she 
was not interesteC!. in these black 
money bonds, only some others were 
interested in this: she only allowed 
them to do that. Only an irresponsi-
ble Prime Mimster can state like that. 
Simllarly, after some time when the 
Bill is passed, she may state in pubic 
that she did not want this Bill, some 
others who wanted -it, moved it and 
got It pdsscd. That is the way to which 
the country 15 gOlng. 

Unless the Government is ready to 
lree the ~te n t on  trade, as tar as 
[ndlo is concerned, from the clutches 
oC the big me~  people and multi-
nationals, I do not think we can do 
anything in tblS field. I would like to 
remind this House, particularly the 
Members of the rullng party, that at 
one time we were having a programme 
for natlonahsation of Import and ex-
port trade. After] 969, the then Gov-
ernment under the leadership of the 
present Prime MinistE'r and the ruling 
party at that time, had a programme 
to natlOnalise the export and import 
trade also just after the banks nation-
alisation and the stopping of priVY 
purses etc. Now, nobody is talking of 
that. What I would like to suggest is 
that first yoU should nationalise the 
export and import trade. The money 
which you are gOIng to utilise for this 
meaningless purpose should be used for 
setting up a public sector agency to do 
lmport-export trade. 

Similarly, as I said, if there is 8 
deficit balance in so !'ar as our trade 
1s concerned, it is because of the 
failure of our export-import poliey. 
Last year, while . we nad exported 
$!gar on the one liand, we had lm-
POrted su,ar also on tti.e other. -FOr 
what purpose? It was only to aet 1IOJDe 
backdoor transactIon, to get lome 
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m.oney and some opportunity for some-
body eODDeeted with the ruling party 
throulh this Export-Import business. 
That is what has been going OIl in this 
country. complete corruption has been 
go:ng on in this area. They are not 
even. allowing Parliament to go througb 
the accounts. They are not even keep" 
lng the accounts of this proposed Bank 
with the Auditor-General of Il1dia. 
The Ruling Party and the Finance 
Minister are deliberately doing these 
acts to get as much of money they 
need from this Bank. That is wbat 
is going to happen. 

Similarly, import policy of this Gov-
ernment is highly against the interest 
of the States like Kerala. Mr. Kodiyan 
has already stated all these things 
before this House. On the import of 
Copra and coconut oil. Government is 
going against the interests of t.he 
growers of these tlllings in Kerala. 
While Coco rubber and the coconut 
growers of Kerala are in trouble be-
cause of accumulation of their pro-
duce in stores, the Government is going 
on importing these things only to 
please the big industrialists and only 
to please those who are interested in 
this sort of transactions to promote 
their own interests, and not the coun-
try's interest. 

So, I would once again oppose thla 
Bill and demand a complete nation-
alisation of Export-Import Bank and 
formulation of a public sector agency 
to carry on the export-import business 
completely. 

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am sure this im-
portant institution that is going to 
come up may be a boon to our 
country if it is properly managed. 
But since many institutions have been 
mismanaged, some of OUr :Criends 
doubt that this Bank may not come 
up to the level of our expectation. 
We can only hope that Government 
will take steps to see that the inst-
tution is brought up on proper lines 
80 tllat the ecoDOJDy and export and 
iDlPOrt of this eountry is built up at 
the proper level. 

In this connection I have to brina 
for your consideration two facts viz. 
I have given one motion 8$king that 
the Bill may be sent for circulation 
so that the public opinion is obtained. 
Second is that I have moved a ntull-
ber of amendments. 

I would like to speak first on the 
need for sending the Bill for circula-
tion. 

Sir, the British vested interests 
never bothered about setting up a 
bank like this. But it is a pity that 
such an institution to finance the im-
port and export trade of the country 
has not been set up till now and 
more than 30 years have passed after 
IndepE'ndence and a Bill of this 
nature has not been brought up 
before us. The Bill has to be circula-
ted for the reason that apart from 
Importers, exporters and traders, the 
suggestions of other agencies also will 
have to be taken into account. viz. 
of manufacturers, shipping agents, 
insurance companies and consumers. 
These people also have an interest in 
the institution that is going to be 
started. So, circulaton is very neces-
sary. 

BeSIdes, we have got a number of 
foreign exchange banks now working 
in India, most of whom are of foreign 
origin. They have a monopoly in for-
eign exchange business. They have 
branches in the interior parts of the 
country. from where they are taking 
large deposits. They are malting huge 
profits and giving 40 per cent to 45 
per cent dividends from out of this 
business. We should see that OUr in-
terests are safeguarded, as against 
these foreign exchange banks. They 
would like to see that this new bank 
does not succeed. In the past they 
have done so. Any such institution 
will affect their interests. So, care 
must be taken to see that these exis-
ting foreign exchange banks are put 
under our ('ontrol, so that they are 
not able to play mischief in the 
working of this new institution. 
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[Shn J. R. Shamanna] 

If the foreIgn exchange banks of 
foreign orlgm play any Dllscblef, we 
should retabate agalnst their bran-
ches In our country 

Tlus new bank wIll not only I fin .. 
ance the lDlport-export busmess, but 
wul be connected wIth tourIst pay-
ments, servIce of our people m foreIgn 
countrIes, our mvestment abroad and 
Investment by other countnes here 
All these factors should be taken 
Into account whIle estabhsrung thIS 
bank We have to see that the new 
bank works In the best Intel ests of 
the economy of our country 

AgaIn, We have not got enough 
tramed manpower In this regard 
ThIS subJect has to be studIed pro-
perly There are foreIgn exchange 
banks of forelgn ongln here There, 
responsIble posItIons are not gIven to 
IndIans, even though Government of 
IndIa's polIcy IS to see that It is done. 
Posts on the management slde are not 
gIven to Indlanc; And we have not 
got enough tramed perc;onnel In thiS 
regard So, steps must be taken to see 
that the personnel who run the new 
bank are glven proper trammg, so 
that they understand the Interestc; of 
our country well. 

We reqwre huge capItal Govern-
ment bas offered Rs 200 crores as 
capital In course of time, they Wlll 
gIve another Rs 300 crores The 
value of money 18 less these days. 
This amount of Rs 500 crores IS 

not much, becaUSe we have to have 
branchec;; of thls bank all over the 
world For many years It wIll not 
make any profit We have to stand on 
our own legs A new bank wIll not 
have any busmess outside ThiS bank 
wIll have to work all over the 
country also Thus Rs 500 crores 
may not be enough 

There s this bike in 011 pnces An 
attempt IS bPIDg made to import 
sugar, wheat. cament edible oil etc. 
As a result we will have to spend 
more Foreign exchange is a very 
delicate matter. The bank to be star-

ted must be eqwpped in such a way 
that foreJgn exchange is conserved. 
OUr foreIgn exchange reserves are 
dwmdhng every year. We have an 
unfavourable balance of trade. To 
make up thiS deficit, there is need 
to take credit from other InstItUtIOns. 

MR CHAmMAN Now Mr Kash-
yap 

SHRt T  R SHAMANNA Srr, 
please give me some tIme to speak 
on my amendment'!' 

~  ~ ~  ~~~ ~ ~ ~ ~  

~ ttt  lftT",tf, if ~ ~ 'tIT ~  

~  R I itt fW ~ t ~  

~ ft=tcic;rr iittl::itT ~  ~  ~  6 if 
Gil ~ t t  ifll ~ t~ ~ ~ ~ ~ if 

sryq'"Q'P1 t ~  ~t ~ it ~ rt ~  
~ ~  ~ I 'Aftt"ir ifi'WT ~ 

fctr 12 ~  ifq;:fira- ~ 

er.ml' ~ m  5 ~~ ~  it; 1Hftrnr-

~  ~ t I ~  ~ ~ fif)' '{PI G'T;q-
m:tctG« ~ q;l-{'i fcq Iiit-a ~ ~ 
~~ ~  ~ t qh: ~  ~  vr1 
t ~~ q !A'i'Ci a ~ ~ {f ~~ C(d {{T 
~~ ~~~ ~~ n ~ aTfitl' 
«fiJI' ctr ~ R  ~ ~ ~ ~ ~n~ if 
~ tt~ t t ~ ~  I 

~ t  im ~ ~ ~  ~ ~  

iR1T'1' 6 it ~ t 

"Not more than four dIrectors 
shall be persons who have special 
knowledge of or profeSSIonal eX-
penence In, export or Import or 
ftnancmg thereof" 

iru ~  ~  t ~ ~tn  lft;ft-
'i"r\" ~  it ~ ~ ~ ~ 

it. my 1fi) ~  ~ ~ W-Ir 
m ~ ~ ~ tI ~  ~  ~ 

i-t ~~  ~ it ~ trcm-
qTl "" ttif" q"( {iAi''' Jfr;ftqtft m-



'377 Ezporf-ImJlil&Tt SBAVANA 27, 1903 (SAKA) Bank 01 Inciia Bill 378 

~ '" ~  I ~~ ~ ~ 
itr ml iIli ~  ~~~ ;r(f iI;;"T;IT 
~~ ~ fif1 ~ SfIm ~ r{T;n-
~  ~  ~  ~ ~ I 

~~ ~  ~ o ~ ~ ~ fCf1 ~ 

~ ~~ ifiT \Tr ~ t ifiW 'QA ~ r 
'0 

~ (=ITffi ~ iti ~  ~ 

~ CJi) ~ lFl ~ ~ ij o ~ 

!lCffR ~ ~  t ~ {tifi''' I 

~~  ~  : ~ '!Al"fi 

~ ~ \itT'lllIT I 

~~ ~ R  t=fn;r ~ : ~ 

~ ~ ~ i1:llJ'q)13 ~  ~ t~ 

~  i!fliTfen ~ ~ Cfilf ~~ 

;;ir ~~ I 

~ t  ifu ~~ ~ fC1l' ~~ 
i:qd ~  t ~ t  ltffl'6 ~ t ~ .. c 
t ~ ~ t  t t~  '11'1: '(fCfCtt(ijz 

f;l'r'l ~~ ;ffu{1 it ~ iAllI;r ~  

n ~~  f"li'ltT t I ~  118 ~  ~  t 
fCf) ij1=I Gfl ~  ~ ~  ~~ t 
~~tt ~ ~ !ATtfi t~~  ~ ~  

~tm ~  

16.4' Hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

liflt ~  ~ ~  ~  ~  llT 

~ 'iff t ~ ~t t~  \if'iI' o"li' 

~ t ~ qrq; ~  ~  <=I-(t ~  

ail" tier: ~  \n1 Sl'CflR: ~ ~ t t t  lfi') 

~ ~ t ~ ~~ I ~~ ~ ij 
~ t  ~tt t ~ al'er: ~ t  

~~ srafi1'1: ctT tmr ~  a) ~~  
~e t~ ~ ~~ q'"( W1(f m 
itolT ... ~  IfliTfctf ~~ ~ ttw ~ 
~ Gff'r ~  ~  ~ t, 
1i« ':'1..rr ~~ ~  ~ tlf e) Mf;(O 
~~ ~ t  ~ IfiT ~~ .. 
_ilIFf I 

~ .'It ~A t ~  t ~ 
23 if Gatt@ ~  itt lin: if-

Clause 23 (2) on page 11 of the Bill 
says as follows: 

"After making provision for bad 
and doubtful debts, depreciation of 
assets and for all other matters for 
which provision is necessary, or 
expedient Or which is usually pro-
vided for by Bankers and for the 
reserve FWld referred to in sub-
section (1), the Exim Bank shall 
transfer the' Balance of the net 
profits to the Central Government." 

It further provides, "After making 
Plovlsion for bad and doubtful debts" 

i;fl't ~ ~ ~  ~  ~ it iR 
~ ~~~ ~ itl ~  if ~  
snfc:I\ilif ~ efT ~ o~~ ~ 

~ ~d  ~  ~  ~ CflT 

t~  Q ~  ~~ ~~  ~ ~ 

~ 'ale- ~ ~~  ~ ~~ ~~  
ct'" ~ ~  c:trt I ~~ ~ SAin: ~ 
'SIFfl:fiif rit ~ ~ ~  ~ ~  ~R  

et~ I 

~ t  ~ ~ 33 it 9ilNif 
~ t ~ ~~~ -.fit ~ ~ 

~~  ~  llT ~  ~  ~  

~ ~ ~ t ~ ~  ~ ~ 

it m"tt:t ~ ~ m  (i) ~~ ~~ 

~ ~ tf1: ii«t 8Ff\", iro" 
~  t: fiff 'lTi( ~ 'ttl' ~ t  

~ ~ ~ ~ lift ~ ~  

6{\". ~ ~  ~ ~ m ~~ aA 
~ ~ ~~ %' aiq"t ~ ~ 
\JITift ~ I ~ ~ ~ _arE," . 
If".;r , tl ~ ,ft C,,{tif(;( Vfq ~ 
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[ sair ~~  ~~ olfm] 

if. '!iT ~ ... \t ~~  if t ~ 

~ ~ ~n  , ~ tt ;r) '1ft ~ 
iWPr ~  11«6 ~ ~~  ri ctf1: ~ 
iAY ~ ~ ~  'tel ~ ~m 
~ ~  ~~~  ~ ~ ~ 

m ~ Iff\' ~ ~ ~ itl ~ 
(tYf) ~  crar ~  ~~ ~ t  ~tt  

~ SAlR ~ liif""t;of' ~~  , 

-n it: ~ if«TiSf 3 7 if UN if 
~ ilftf « ~ ifil ~ Wottl ~ , 

tt3ft ~  err ~~ e ~ ~ n  ~ 

iff\' ~ ~~  ~R  ~  ~  a"(q) 
~ aflfJ ~e ~~ it t~ mfi«;r 
(T qqr ~  ~d  an ~ -it ~ ~~~ 
iT'"' ~~ tf1.: e ~ ~  ~  ~ 

Cfft' ~~ ifiT ~ t ~ ~  ~ I 

~ ~ it ~t  ~ t ~  t ~  ~ 

m ~ tr<rrfife itl ~ R  ctT t(qrQ;s 
'IlT IfiVfT ~  \ 

iem;:r 40 if ~ elefl ~  ~R ~  

~  ~  ~ va'f ~  tTl(f ij: I 
it f ~~ ctl'VfT ~d  ~ ~ ~  ~  

t~~~ ~ ~  00 ctfi ~  

a-vrr ~ srctiR Cfil ~  ctft 
o ~tm  ~ ~~ i(yq' ~~  STern. Cf)T 
Cf;)t ~  ~  ~  ~  ~  GIl 
~o  ctT ~ if ~ 7.(l ~ t ~~  

1fiM if ~  ~ t 1mT ~ ~ 

iff) ~~ ~~ 'T'" ~ ~ 
iIf\' Cflf&rroft etc ~ ~ Gtf'( ~  

~  ~  l---em ~ t  itm i\(T ~  

m ~~ ct\' ;mft 1fi) ~ it Writ 
ifiitl ~  ~  ~t  ? 1f{"" ~  

~ t ~~ ~ ~ ~ 
;r(r ~~  t m ~  ~ n if q"( ifilf 
JPIf ~  {lift' ~ ~ t  ~ 
~  lQq'ift ~ ., ~ 1fi''@r 

~ ~ itr'1nt ~  
~ 111 ((\ $Itti' 1:tI am 1Ii\ \?:r 
i 1fT ~ ~ q"( ~t ~  ~ 

.-( mfiIi' ~ ~ itTi ~ 111fT 
~~ ~ ~ t  I 

~ ~ itr ~  ~ ~ f1n.\ 11fT 
~  ... m i , 

..-, ~ t ~ If'lfq e ~  

~ ~ ~ t ~ ~  ~t  

~ m~ i(l(T ~ a. ~ 
"l(T "SflOf{ ~ \iff ~ t. ,br 
crt ~ 1Jftri ~  ~ ~ ;nfr ~ 

~  « ~~~ ~  ~ I ~  1l'11fRI-

frrlrirl ifiT iit1 ~ t: ~  

~  9fR: A ~ ~ I 'rn ~ 

~ ~ ~~ ~ ~ '3fif ~ ~tt t't ~d  
(f'G1' ~ ~~ q"( ~ ~ iftI'T WifTC1' 

qitrr, ~ if; t ~ ~ ~ iffr ~  
~ m;r.:rT t I if9Et ~ ~ ~ cFc 
m ~ ~~ ~ ~ ~ t  9;\'rlO'lI' ~ tn I 

w 1\,0: J{ n;tl ~ la rt'f, \5trci' ~~ 

i" f q-Hr q<: ~R ~  fCfi ~ 
~ em ~ e  ~  it ~ ~ ~~ 

<f'Wt: ~ tn ~  ~ ~~n i.fI' ~ t  ~ 

tn: ~~ ~  ~~ I ~ i( Cfln ~ 

{fiT a-« 1f< \fr ~ ~ ~ ~  ~ ~  

m ~  t 

~  act ~ d ~  ~ st 'q'fCt ifiT 

~t~~ ~ t tt~

~ if GI1 ~ ~~  ~ ~ (q'T,'\" 

;frRi t crt! ifr ~ t  iF ~ 1ti1..ir 
GlT ~ t I ~ ~ fct; ill ~ \fJ 
CRTfQ'itlnr {fit, ~  ~  "it, ~ 
q (laT t At ~  ~ t ;io atr( ~  

~ I ~ 11ft' ~ ~ 

~~ em itfT d ~ '¥t \if(t a1tf 
Qa- t, ~  ~ ~ 

~~  ~ _, IT 'I4t '" ~  ~ 
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,; fir-m t ~ ~ t ~ ItTT ~ ~ 
it ~ n  tpn' flfrf{i\', 

It!f'Wii' 39 it erri 1fii ~ ~  

~ em tt ~ f?:lrT 1tt\'t " ~  
~ ~ ~ ;rfr 1r«a' ~ ifit' 
l1i t: filfi' t!'f ~ 'il'i{T ~  ~ ~ 

t ~ e~ ~ 'tffr -amf 1(;) ~ 

~ ~ fGr« ifTf ~  ~ ~  ~ ~ 

'(J ! 9: it'f aCifI ~ f\(f iA tffiT, 
~~ ~ R  ~  ~ f.:\7.(I:f' 
~  t ~~ ~ ~ ~ ~ ~ 

~ 'WiT ~ ~ ~ ~ 

lilfCtll ~ ii ~ ~ ~  ~~~  

~  ~  ~t  ~~ ~ ~~ 'if .. 
~~  ~  eti W· ai Uf'f 1i ~ ar;(T 
~~ 'if\" ~ ~ ~ ~ \ii'rtf 
6'"Tfctr ~ ~ f.l",1{t it ~t t ~t  

~~ t n  ~  ~~ ~ ~ t ~ ;ttl 
tftm;fI. if \£s-or;f( ~ \ 

~  1 1 ~ ~t  \iff ~t  

~  ~ tt  ~  ~ i.e ~ tirdT f"l1 
~  ~~ ct;t fftt1 ~ ~ n \ ~ -«GffI It 
m~ <Jfr ~~ ~~ C\1t ~t~ ~t  

ArliT ~ t ~ if ct ct ~~  fiifilH 

~ t ~ ~ ~ ~ 1.\1 i'et: 

~ ~ if itmf ih""( ~  ~~ 

~ ~ Cftl't ~m \ ~~ ~ 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRl 
MAGANBHAI BAROT): Sir with the 
honourable exception of ~  Nadar 
all the members who participated in 
the delbate have welcomed the Bill 
in principle. This Bill has been 
brought to fulfil a commitment we 
made to this House. The House will 
recollect that on 18th June, 1980, 
while presenting the budget, the Fin-
ance Minister said: 

"Hon. Members are aware of the 
critical role played by exports in 
our development efforts. Therefore, 
Government have over the years 
endeavoured to provide all facili-
ties and full encouragement to ex-
port promotion efforts, Management 
of credit and investment finance for 
export promotion in an increasingly 
complex. There is, thus, a need 
however, becoming more and more 
complex. Ther(! is thus, a need-
fOr a specialised institution which 
will become a focal point for all 
aspects of export credit and which 
will devote concentrated attention 
to the needs of the exporting com-
munity. Government havet accor-
dingly decided to set up an Export-
Import Bank to assist the figancing 
of our international trade. We 
hope this specialised institution 
will give the desired boost to our 
export promotion effort." 

To fulfil this promise we have 
broUl'ht this Bill. The n;"'le purpose 
with which it has been brought j. 
set out in the preamble at the begin .. 
ning of the BUl. By bringing this BUI 
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and estabhsJl,mg the Exim Bank, we 
are join'ng some ot the world's ad-
vanced countries who have establic;h-
ed similar institutions for taking care 
of their export-lmport trade. United 
State bas done it. Japan stands first 
amongst the exporting nations and 
Japan has also established it. So, we 
are jOining these two countries by 
providing fOr such an instltutlon to 
coordinate our efforts. As Rangaji 
says, thIs is a long over-due measure 
WhICh we have brought now. 

Before I deal with the various 
points raised by hone members, parti-
cularly Shri Sat ish Agarwal and 
others. It would like to refer to the 
speech 01 Shn J yotirmoy Bosu, 
who opened the debate yesterday. 
He is normally known for his full 
preparation, but he appeared to be 
thoroughly unprepared so far as this 
suhJect IS conc(>rned. He spoke ubout 
e e ~t n  except this Blli. He spoke 
about the Commerce Ministry Tandon 
Report and everything except this 
Bill. 

MR. DEPUTY -SPEAKER: It is noW 
5 o'clock. You can present the Assam 
Budget. 

17.00 hrs. 

ASSAM BUDGET, 1981-82 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BARor): On behalf 
of Shri R. Venkataraman, Minister 
fOr Finance, I beg to present a state-
ment of estimated receipts and expen-
diture of the State of Assam for the 
year 1981-82. 

Statement 

Sir, I lay on the Table of the House 
the Budget of Assam for the finan-
cial Year 1981-82. 

2. The Budget of the state of Assam 
tor the current year was presented 
to the State Assembly on 23rd March 
1981. Though the deman4a 'OD ~ 

count' for four months were voted 
by the State Assembly, the connected 
Appropriation Bill could not be pas-
sed before its prorogation by the 
Governor of ABeam on 31st March, 
1981. The state Government had 
thereafter to be placed in funds by 
the Governor by issue of an Ordi-
nance authorising expenditure for a 
periOd of fouT' months (1st April to 
31st July, 1981). After the State was 
brought under President's rule on 
30th June, 1981. the President, in 
pursuance of proviSion of arUcle 357 
(1) (C) of the Constitution, authorised 
further expenditure beyond July, 1981 
pendmg sanction by Parliament. 

3 The revenue receipts for the 
cur;ent year are estImated at Rs. 
367.47 crores showing an improvement 
of Rs. 65.20 crores over the last year's 
Revised Estimte. This improvement 
1S dUe to larger receipts from Central 
taxe& and dutIes, revisio.n of royalty 
on crude oil, better collections expec-
ted under State taxes and dutIes, 
beSIdes larger Central grants for Plan 
schemes. The expenditure on revenue 
account fOr the current year is esti-
mated at Rs. 385.67 crores showing 
an Increase of Rs. 1658 crores over 
last year's Revised Estlmate. The in-
crease is mamly dUe to higher inte-
rest charges and larger provision for 
Plan schemes. The overall deficlt 
for the current year, after tak"ng 
into account the effect of transactIons 
on Capital and Public Account, will 
be Rs. 19.04 crores as against Rs. 
29.65 crores in the last year's Revised 
Estimates. The State Government 
will be considering measures to re-
dUce the defiCit to the maximum ex-
tent possible 

PLAN OUTLAY 

4. Assam continues to enjoy the 
status of a special category State An 
allocation of Central assistance for 
the state Plans. The Annual Plan 
for 1981-82 envisages a flnaneial out-
lay of Its. 210 crores, of which 
Central assistance will be Ra. 159.10 
crores and the State's contribution 
Rs. 50.90 crores. The State Plan for 


